
"That leave be granted to introdu e a 
Bill to amend the Urban Land (Ceiling 
and Regulation) Act, 1976. 

The motion was adopted. 

SHRI A. T. PATIL: I introduce the 
Bill. 

URBAN LAND (CEILING AND REGU-
LATION) AMENDMENT BILL .. • 

(AMENDMENT OF SECTION 2) 

SHRI H. N. BAHUGUNA (Garhwal) 
I beg to move for leave to introduce a Bill 
to amend the Urban Land (Ceiling and 
Regulation) Act, 1976. 

is 
MR. DEPUTY -SPEAKER : The question 

"That leave be granted to introduce a 
Bill to amend the Urban Land (Ceiling 
and Regulation) Act, 1976." 

The Illotion was adopted. 

SHRI H.N. BAHUGUNA : I introduce 
the Bill. 

15.35 hrs. ,./--

HI SCRIPTURES AND OTHER 
RELJGIOUS LETERAfURE (REVIEW 

AND AMENDMENT) BILL. 
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MR DEPUTY-SPEAKER ; The que-
tion is ; 

" That leave be granted to introduce a 
Bill to provide for a review of Hindu 
scripture and other reJi!ious literatu te 
and for that purpose est I>li h a Com-
mission and for matters connected th re 
wHh, with a view to identify and omit 
or amend such words, sentence, par-
agraphs, stanzas, chapters, etc. from 
the scriptures and other reigiolls liter-
ature which tend to encourage or pro-
pagate hatred, discrimination, inequality 
or untouchability among citizens on 
grounds of religion, race, caste, sex, 
vocation or place of birth, in violation 
of the principles enshrined in the Con-
stitution of India and the solemn re 01-
ution of the people of India contained 
in the Preamble to the Con titution." 

The motion was adopted. 
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15-36 br • 

BORROWING (FI A TJON OF LIMIT) 
BILL • 

SHRI HITTA BA U (Baras t) : I beg 
to move for Jeave to introduce a Bill to 
provide for fixing the limit on borrowin 
by the Government of India under Article 
292 of the con titution of India. 

MR. DEPUTY· PEAK 
stion is. 

: ••. The q • 



Bllls-Intd. 

PROF. N.G. RA GA (Guntur) : Sir, I 
oppo e th introduction of thi ill becau. 
by thi the power of the central Government 
to borrow mon y wi11 be seriou Jy crippled. 
And this goe ag inst the very conception of 
the Central Government being the authority 
to rai e money for governmental purpo es, 
both for the State ,as well a f r the 
Centre. J therefore oppo e the Bill. 

SHRJ HITTA BASU : Sir, Article 292 
of the constitution provide that the Gov-
ernment by an Act of Par1 iament can fix a 
limit on the borrowing by the Government . 
During all the e year after the enforcement 
of th on titution in our country, Article 
292 of th on titution has not been acted 
upon. The Government did not enact any 
Act to limit the power of borrowing of the 
Government. And I have sought to introd-
uce a Bill on that subject. Moreover, the-
Public Account ommittee in variou report 
have recommended that the e kinds of Bill 
or enactments should be made by the Govern-
ment in order to ensure acc untabiJily of 
the Government to Parliament. I have rai-
ed a fundamental point. 

MR DEPUTY-SPEAKER ! He has not 
given any notice to oppo e it: 1 allowed 
him ju t becau e of his age. The que tion 

, That leave be granted to introdu e a 
Bill to provide for fixing the limit on 
borrowing by . he Govemment of India 
under Arti Ie 292 f the onstitution of 
India.' 

The motion was adopted. 

SHRI HITTA BA U : I introduce the 
Bill. 

15-37 br . 

N (AM NDM NT) BILL· 
o N WART! L J9A) 

HRI HITT A BASU (Bara t); I beg 
to mov f r 1 av to introdu a Bill further 
to am nd the on titution of India . 

i: 
MR PUT - PEAKER: Th que tion 

"ThaI leave be grarted to introduce a Bill 
further to amend the Con titution of 
India. " 

The motion was adopted. 

SHRI CHTTA BASU: I introdu e the 
Bill. 

15.38 hr • 

FACTORIE (AMENDM NT) BILL 

(AM NOM NT OF S CTION 2 ET .) 

SHRI SUDHIR GIRl (Contai): I beg 
to move for leave to in troduce a Bill funher 
to amend the actorie Act , 1948. 

is: 
MR. DEPUTY- PEAKER: The que tion 

"That leave be granted t intr duce a 
Bill further t amend the actories 
Act , 1948 . 

The motiol1 was adopted. 

SHRI SUDHIR GIRl : J introduce the 
Bill. 

CONSTLTUTION (AM NDMENT) BILL· 

(AMENDM NT 0 ARTICLE 244, ET .) 

SHRI AJOY BISWAS (Tripura We t): I 
beg t move for leave to introdu e a Bill 
further to amend the onstitution of India. 

i: 
MR. P TY- P .... AK R : The que lion 

·'That leave be granted to introduce a 
Bill further t amend the onstitution 
of India." 

The motiOIl was adopted. 


